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(Amendment) Act, 2006

17 of 2006

[04 November 2006]

An Act further to amend the Karnataka Legislature (Prevention of
Disqualification) Act, 1956. Whereas it is expedient further to
amend the Karnataka Legislature (Prevention of Disqualification)
Act, 1956 (Karnataka Act 4 of 1957), for the purposes hereinafter
appearing; Be it enacted by the Karnataka State Legislature in the
Fifty-seventh year of the Republic of India as follows:-

1. Short Title And Commencement :-

(1) This Act may be called the Karnataka Legislature (Prevention of
Disqualification) (Amendment) Act, 2006.
(2) It shall come into force at once.

2. Amendment Of Section 3 :-

In section 3 of the Karnataka Legislature (Prevention of
Disqualification) Act, 1956 (Karnataka Act 4 of 1957) (hereinafter
referred to as the principal Act),-
( 1 ) for clause (a), the following shall be and shall always be
deemed to have been substituted, namely:-
"(a) the offices of the Chairman, the Speaker, the Deputy
Chairman, the Deputy Speaker, the Minister of State, the Deputy



Minister, the Parliamentary Secretary, the leaders of the Opposition
or the Government Chief Whip in the Legislative Assembly or in the
Legislative Council.’’
(2) clause (bbb) shall be omitted;
(3) clause (c) and its proviso shall be omitted.
(4) for clause (cc), the following shall be substituted namely:-
"(c1) the offices of the President and the Vice-President of a
Municipal Council under the Karnataka Municipalities Act, 1964.
(c2) the Mayor or the Deputy Mayor of a Municipal Corporation
constituted under the Karnataka Municipal Corporations Act, 1976.
(c3) the offices of Adhyaksha and Upadhyaksha of the Zilla
Panchayats, Taluk Panchayats and Grama Panchayats constituted
under the Karnataka Panchayat Raj Act, 1993."
(5) for clause (d) and the proviso, the following shall be and shall
always be deemed to have been substituted, namely:-
"(d) the offices of the Chairman, Vice-Chairman, President, Vice-
President, Director, of the Governing body or a Member by
whatever name any of the aforesaid office is called, of any
Committee (by whatever name called) or of any Society registered
under any other law relating to registration of societies."

3. Special Provision As To Validation And Other Matters :-

( 1 ) Notwithstanding any judgement or order of any court or
tribunal or any order or opinion of any other authority, the offices
specified in section 3 of the principal Act shall not disqualify or shall
b e deemed not to have disqualified the holder thereof for being
chosen as or for being, a member of either House of the State
Legislature as if the principal Act as amended by this Act had been
in force at all material times.
(2) Nothing contained in sub-section (1), shall be construed as to
entitle any person who has vacated a seat owing to any order or
judgement as aforesaid, to claim any re-instatement or any other
claim in that behalf.
(3) For the removal of doubts, it is hereby clarified that any
petition or reference pending before any court or other authority on
the date of commencement of this Act, shall be disposed of in
accordance with the provisions of the principal Act as amended by
this Act.


